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CENTRAL ADMINISTRATIVE TRIBUNAL 
ERNAKULAM BENCH 

Original Application No. 401 of 2011 

This TheO2fl day of August, 2011 

CORAM: 
Ho&ble br.K.B.S.Rajon, Judicial Member 
Hon'ble Ms.K.Noorjehan, Administrative Member 

K.Dason, 5/0 late Achutho,,, GDSMD 
Iswaramongalam 80, Ponnani Sub Division 
Thirur Division, R/o Kunnotheyii House 
Thrikkavu, Ponorii - 679577 

Applicant 
(By Advocate - Mr.Shafik M.A) 

Versus 

Union of India represented by Chief Postmaster General 
Kerala Circle, Trivczndrum - 695033. 

The Sr.Superintendent of Post Offices 
Tirur Division - 676104. 

Jsponclents 
(By Advocate - Mr.Raveendra Prasad, ACGSC) 

The application having been heard on 02.08.2011, The Tribunal 
delivered The following. 

HON'BLE Mrs.K.NOORJEHAN. ADMINISTRATIVE MEMBER 

The applicant is aggrieved by the refusal of The respondents to re-

deploy him against his choice station despite The fact that The post is 

vacant. 

2 Brieffacfspfthecaseasstatedbythegpplicantarethathewas 

initially appointed as Telegraph Messenger in The year 1982. While working 

as such on abolition of the post he was re-deployed as Stamp Vendor at 

Pononi Head Postoffice (GDSSV for brevity) in The year 1995. A Committee 

S 

was constituted to review GbSSV establishment and as per The 



2 

recommendation of The Committee a few posts are abolished. The surplus 

employees were offered alternate posting to Their choice station vide 

Annx.A2.. The applicant gave his choice as GbSMP Edappal, against .a vacant 

post. Even Though &DSMP Edappal was vacant by The impugned order 

Annx.A1, The applicant was posted .s GD5SV at Iswaramangalom. He 

averred that he was forced to join at Iswaramongalam On 11.4.2011 in spite 

of The fact That The post which he has indicated as his choice station is still 

vacónt. He furTher submitted that even after putting in 28 years exemplary 

service The respondents have neither offered him a Group4 post nor 

Postman post despite The fact That he fulfills The qualifications for The 

same. The ThCA attached to The post hith he has sought for is lesser Than 

The ThCA being drawn now. It is also stafed that he is patient of severe 

allergy and asthma and high Bloodr Pressure. He is under treatn ant for The 

last so many years. To reach his place of present posting at Iswaromangalam 

he has to travel 22 Kins and The applicant is unable to ride bicycle due to his 

ill-health. He made a representation to the Inspector which was of no avail. 

Therefore, he further represented to, The 1" respondent narrating all The 

difficulties alongwiTh medical certificates on 12.5.2011. Since nothing is 

heard till date, The applicant was forced to take leave and approach This 

Tribunal in The interest of justice. 

3 	The respondents have controverted the OA by filing reply. It is 

stated in Their reply That on recommendations of The Committee constituted 

under Shri kS.Nataraja Murthi, The Postal birectorate, New beihi, issued 

instructions to The Postmaster General to conduct a review of GbS$V posts 

to examine Their retention. Accordingly Pononi HPO was instructed to 

examine the need for retention of The post. As per The review 

report the G0.S5V post held by the applicant hadbecome surplus and he was 

re-deployed for delivery work as Gramin bak Sevak Mail beliverers 

(GbSMb)at Isworamoiigatam. He joined The new post on 11.4.2011. It is also 

submitted That they were following the guidelines issued by beptt of 
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5 ...... As the posts of GDSSV are being abolished, the applicants are to be 
accommodated within the nearer places and since vacancies do exist in such 
places as preferred by the applicants, the OAs are disposed of with a direction 
10 the respondents concerned to accommodate the applicants in the places as 
indicated ..... 

6 	We follow The above order. Accordingly we set aside Annx.A-1 

order and direct the 2 respondents to consider the request of The 

applicant for posting at Edappal. Action on the above lines shall be 

completed as early as possible, at any rate within one month from The date 

of receipt of a copy of This order. The O.A is allowed as above. No costs. 

ly~ 
K.NOORJEHAN f 
	

brK.B.S.RAJAN 
ADMINISTRATiVE MEMBER 

	
JUDICIAL MEMBER 
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